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OPI:..N CUURT 

CI:..NT~AL AD~lNISTHATlVl TRI~UNAL, ALLAHA~AO ~I:..NCH 

8LLAHAts AO 

Allahabad : Dated this 13th day of September, 2000 

Original Application No. 649 of 1996 

District : Bareilly 

CORAI'I :-

Hon'bla Nr. Rafiquddin, J.l'l. 

_t!on•ola Nr. s. ~iswas, A.1•1. 

' Omendra· Mohan 
•I. 

Son of Sri ~r ij fib han Lal Gangw ar, 

Residant of 5 Chahbai, 

District- Bareilly. 

(Sri o.o. Gupta, Advocate) 

1 • 

2, 

4, 

s. 

• • • • • Applicant 

Versus 

UniJn of India, through Secretary, 

Ministry of Te 1 ccommunic ation, 

New Delhi, 

Post Master Ge neral, Barailly Region, Bareilly. 

Senior Supe rintendent of Post Offices, 

Bareilly, Postal Region, Bareilly • 

The Deputy Regional Director (Northern) 

Post Offices, Sub Division, Bareilly. 

lmplo yme nt Officer, Employment Exchange, 

Bareilly. 

5, Siya Ram, E,D,S.A,M. Sub Pos t Office, 

Koherapora, Sub Division Bareilly, 

District Bareilly. 

( Sri S,C, Tripathi, Advocate) 

••••• Respondents 

£ ~ £ ~ ~ iO_r_a_ll 

.l;LY Hon'ble Mr. Aafiguddin, J,l'l, 

The a pplicant was appointed as E.D.~ 

stop gap arrangement and is substituta or 
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E.D.S.P.M. Sri O.P. Srivastava on his promotion as 

s.o. North, Bareilly on 20-2-199b. Howev e r, his 

services were t e rminated w.e.f. 24-4-199b and one 

Postal Assistant from dareilly City Post Office was 

deputed in place of the applicant on the ground that 

his working was not found satisfactory. 

2. The applicant by means of this OA has sought 

a direction to the respondent no.S to send his nama 

for appointment on the post of EOSPM and to consider 

has name f or appointment. The applicant has also sought 

sought a declaration that engaging of Sri Siya Ram in 

his place i s ar b itrary, ille gal and discriminatory. 

3 . We have he ard couns el for the parties and 

per us ed t he record carefully. 
~.-€. 

4 . Lear ned couns el f or the applicant has pressed 

"" relief of decleration that the engaging of Sri Siya 

Ram in hi s pl ace was illegal and arbitrary. It has 
QM~ 

been •t'eg+d by the learned counsel for the applicant 

t hat sinc e his s election to the post in question being 

made and s elec tion process is incomplete, tha name of 

the ap plican s hould also be c onsidered by tha respondents 

for the pos t in question as the application has not 

been c ons idere d because his nama was not sponsored by 

the l oc al Em ployment Exchange. Learned couns el for the 

responde nt s pointed out that the application of the 

a pplicant has not bee n received in the off~ce of 

res ponoents. Hence, his name has not been considered. 

We , however, find from the record that an a pplication 

dated 4-5-1996 was s ent by the applic ant throu gh 

Registered Post for considering his na me f or t he pos t 

in question in whi c h all the particulars nee 

for the a ppoi nt ment to t he pos t in quest i on 
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been mentioned. The application is addressed to the 

Senior Superintenaent, Haad Post uffice, Bareilly. 

Learned counsel for the r~spondents is not in a position 

to state at this stage whether the se lectio n has been 

concluded or nat. In the facts and circumstances, 

we, therefore, d.irect the respondent na.3 to consider 

the application of the applicant for appointment to 

th& pos t of E.D.S.P. M. Kohrapore Post Office, district 

Bareilly, if the process of selection is not complete 

till date. The ap~licant would submit a copy of the J 

application alongwith annexures and the copy of this 

order to respo ndent no.3 who would consider the 

applic atian of the applicant for appointment to the 

pos t of EDSPM, Kohrapore Post Office, district 

Bareilly within a month from the date of receipt of 

t he copy of this order and the application. The OA 

i s disposed of accordingly with no order as to cos ts. 

; ,~v~'~r 
~mber (A) Member (J) 

Dubs/ 


